
7 1 Written Answer. DECEMBER 2, 1980 

paSSed by the West Bengal Assembly 
expreWu& C9DCoeln p_.. the .tnomi-
nate delay on1lie llarl of: < the Uni~n 
Government in clearing the industrial 
licence application, fOr a petro-chemi-
cal complex at Haldia; and 

(b) if so, what action so far has 
been taken by the Central Gcvern-
ment in the matter? 

TEE MINISTER OF PETROLEUM, 
CHEMlICALS AND FERTILIZERS 
(SHRI p. C. SET-HI): (a) Governnlent 
have seen reports to this effect. 

(b) The Detailed Project Report 
submitted by the West Bengal Indus.-
trial Development Corporation and 
the fin~al arrangements proposed 
for this project bave been examined 
and a final decision is expected to be 
taken shortly. 

.......... t et Bye-Elections in 
seme States 

2016. P1\OF. ,RUPCHAND PAL: 
Will the. Wnister of ~W, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a), whether it is a fact that· so~e 
bye-electiOns in some States have b~n 
postponed; and 

(b) if so, the reasons thereof? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRl 
p. SHIV SHANKAR): (a) and (b). 
Under section 149 and section 150 of 
the Representation of the PE'oJ;le Act, 
1951. when the seat of a member 
elected to the House of the People/ 
Legislative Assembly of a State. be-
comes vacant Or is declared vacant or 
his election to the House of the 
People/Legislative Assembly is dec-
larea VOOA, the Election Commission 
shall, subject to the provisions of sub-
section (2) thereof, by a notification 
in the 'Gazette of India, call upon the 
Parliamentary constituency/the As-
sembly constituency concerned 4.0 
elect a person for the purpose Of 

filling thoe vacancy so caused tefore 
suCh dah" as may be specified in the 
tlotifieatLtn. The Election Commission 

has not SO tar iaWed· tAe QO~tiQD 
for holding b~ions in ~ 
States. 

Enactment of AU India Gardwara Act. 

2017. SHRI L. S. TUR: Will the 
Minister of LAW, JUSTICE AND-
COMPANY AFFAIRS be pleased to> 
statoe: 

(a) whether the S.G.P.C., Amritsar 
has approached for the enactment of 
All India Gurdwara Act; 

(b) whether the Home Ministry has 
gone through this request and pro-
posed sections of the Act; 

(c) whether the Home Ministry has 
reached any conclusion if 80, the 
details thereof; and 

(d) whether this demand of the 
Sikh minority COD'-.munity is being re-
ferred to some Commission, if so, the 
details thereof? 

THE,WNlSTER OF LAW, JUSTICE 
AWD COMPANY .&ft"AlRB (SHRC 
P. SHIV SHANKAR,): (a) Yes, Sir. 

(b) In 1979 a pr<>posal of the a<>v-
ernment of. Punjab for the enactment 
of an All Inaia Sikh Gurdwara A-ct 
was received in this Ministry trans-
mitted by the Ministry of Home Af-
fairs as the proposed .piece of legisla-
tion falls under entries 28 and 10 of 
the Concurrent List in the Seventh 
Schedule pertaining to this Ministry. 

(c) iYOes not arise. 

(d) No, Sir. 
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